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CENTRAL WJMIN ISTRATIUE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI.

O.A.N®.2247/90

New Delhi, This the 17th day af N®wemb«r,1994

H«n'kl« Shri 3u»tiM S,C,W«thur,Chairman

Htn*hla Shri P,T,Thiruvengaf!aiii,P!«Bibar(A)

*>5

Shri Baluindet Singh
«/• Shri Naihan Singh
Investigatar Gr II,
ninlstry af Laliaur
Shran Shakti Bhauan
Nau Delhi, •••Appliaant

By Nana

Unian af India» Thraughs
Saarctary
Rinlstry af Labaur ,
Shram Shakti Bhauan
Rafi Warg,
Nau Delhi.

By Shri 3 C Plaian firaxy aaunael f®r
Shri P^K.Ramachant^ani, Aduacat*)

...Respondanta

0 R D E R(Or«l)

Han'tela Shri Juatiaa S.C.PIathur.Chairman "

1• Tha aase uas takan up in tha raviaad aall

fcut na ana appearad far tha appliaant. On bahalf

af tha xaspancdant# Shri 3,C.fladan appaerad. Uith

the assistanae af the learned aaunsal far tha

rcspandant, ue have perused tha reeard and ua

daeide the aase an nsarita,

2. The applicant appraaehed the Trihunal raising

the grievanoe that ha had net keen given due

aenierity and pxeinatian in the Ministry ef Lalieur,

He asserted that en acceunt ef failure af the

Ministry te give hitn hia due senierity he ceuld

net, be oonfircned en the pest ef Inve&tigatar Grade II

en uhiah Shri S S Rauat and Shri Kham Chand were

•enfirmed with effect fren 3anuaryt 1990«
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3, The material questien fer rieterminatien thcrer«re

is whether the applicant was senier te S/Shrl SS Rawat

ani Khem Chand« Accerding te applicant himself be

jeined as Ccsiputar in the Labaur Bureau, Siwla

en 7«9,1962 and thereafter ha eame en transfer te

the Rinistry ef Labour, New Delhi en 22.5.197i. Ui^h
j

effect frem 1,4,1978 he started efflciating as

Investigater Grade U en adhee basis. As against

this Shri Khatn Chand started effleiating as Investigater

Grade II en adhee basis with effect frem 1,11,75 and

Shrt S S Rauat with effeet frem 6,3.1978. Shrl

SS Rauat and Shri Khem Chand were regularised with

effect freffl January 1990 while the appliaant as

stated in the eeunter affidavit has been regularised

with effect fre» February 1, 1991,

4, Se far as the applicant's elain ef senierity

is eeneerned, it has teeen stateei in the cgunter

affidavit thait the applieant was gi\/an the epttan

te ge batk te Labeur Bureau er centinue in the

Ministry ef Labeur with senisrtty with effect

frem 22,5,1974 when he. joined the Ministry en

transfer. The applicant eptad far the seesnd

course. In view of this epttan, the learned

counsel for the respondent ©entendj. that the

applieant cannot claini senierity in the ninistry

of Labeur from any date prior to 22.5-1974, Ue

find much substanca in the submiasian ef the

learned counsel. It has also been stated in the

countsr aff-idavlt that the applieant pressed his

elalfR for seniority by counting the period he worked

in the Labour Bureau and the same was rejected

in the year 1976 and again in 1973, Sinea then

the applicant did not agitate the matter of

seniisrity and appreaehed the Tribunal in the

year 1990 when the serviee of Shri Khem Chand
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ani Shri S S Rauat uera regularised an the past af

Invastigatar Graria II. The applieatian is barred

hy llfliitatlan.

5, iPi vieu ef the akave, ue are af the apinion that

ne illegality was eararaitted by the reajjanient in

treating the applicant juniar te Shri S S Rauat

and Shri Khem Chand and regularising the services

af the said tua persens an the past ef Investigatar

Grade II fram a date earlier ta the data an whieh

the applicant was regularised an the jsaid past.

6, Aceardingly, the O.A, fails and is herawitb

disfuiaaed with no ardera as ta casts,
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I,

(P.T.TMIRUVENGADAn) (S.C.WATHUR)
nemtoer(ft) Chairman
17-11.94 17-11.94
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